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_IN THE CENTRAL ADMINiSTR TIVE TRIBUNAL,JAIPUR BENCH, JAIPUR.

* k' %
- i

._Date of.DeciSion:'ll.4.2001

T

‘1.7 Gopal Singh s/o STrl Gom Slngh r/o Vlllage Bhupabai,"
Post Rasulpura, A mer.' - : T
2. Shiv Lal Parche s/o Shri Mukund Parche r/O,Viliége
| Khajpﬁra,-Post Hajuhdi; District Ajmer. -
- - . S ... Petitioners
_ . _ Versus . ’ '
1. Shri Vasudev Gupta, General-ManagequWestern Réilway[
| Churchgate, ‘Mumbail. : B B
2. Shri S.D.Limeya, Divisional -Rly; Manager,- Western

4

" CORAM:

Railway, Ajmer Division, Ajmer. ‘
' ‘ ' o i;.f Respondents
ﬁONfBLE MR;s.K.AGA‘WAL JUDICIAL MEMBER
HON'BLE MR:N.P.NAW NI, ADMINISTRATIVE MEMBER
For the Petitioners “ .4. Mr.s.K.Jain ‘ .
For the Respondents . Mr.Hemant Gupﬁa, proxy éounsel
B ' for Mr.M.Rafig ‘

) : . .. QRDER o
- PER HON'BLE MR.S.K.AGARWAL, JUDICIAL MEMBER

4

This Contempt Petition has arisen out of an order_
passed in OA 36/94 on 5.4.2000. In the . said OA, this
(ngordér :- ' '

Tribunal issued theAf9110w

A"Appliéation is allowed. There shall be a.direction
to fhe respondent to’ publish the result of the
" applicants régardi g the Trade Test theyﬂhéve taken
and accofdingly' i sue,'appdintment' orders, if the
appliéants have p ssed in the said test. In the,

. i /, . . . j
circumstances, parties shall bear their own costs."

2. it_is-stated by tHélpetifioners that the respondents
have wilfully and delibera ely'disobeyed the order passed by
this Tribunal. Therefore, contempt proceedings be initiated

against them.

r &



K.
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was given to the alleged contemners.

. Show-cause notice
it  has been made

3.
and a reply was filed.
specific that compliance
Tribunal in OA 36/94 has jbeen made vide order dated 7.3.2001
is enclosed with the reply. The

In the reply
of the order passed by .this

and copy of the order
learned counsel for the | petitioners also admits the same.-

'Inlview,of the compliance made by the opposite party, this
Contempt Petition fails| and liable to be disposed of as

‘having become infructuous.
4, We, therefore, ismiss this Contempt’ Petition as
having become infructufus -and notices issued against the

(S.K.AGARWAL)
_MEMBER (J)

-alleged contemners are hereby’discharged. .

(N.P.NAWANT)
. MEMBER (A)




